- FROM No, 4
"(SEE RULE 42 )

1
» .- °
|
- . R
= . . \
e . :
A
" -3
. .

CENTRAL = ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH:

, ORDER GHEET |
Original applecation Nos /
Mise Petition No: . /
Contempt petition, Nos = PN 065 \,\0 ©.A 438 \#@A
Review Applecation Nos ' ' / w

‘,"Q\pple'car:its' - Qb S MW\ZQJ.M . \
Respondants = _I4 C_L\V\.VYQ\YE« %(9 d -

Advuoate for the mpplecants, R. QMY‘% Q) QO,\WC,/\:,) \)rv\»\,hﬂ‘&a‘tj
M~

. .‘Aipocate for the Respondants-.& C,CL%/Q 7)

{ ffl

-

- Totes ‘fof the Reglstry~ Date ] .le Order OW
| m Conhampl)- ! | e o
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- None appears for the applicant, Put
up again on 23,%,2003 for orders in present
of 1earned counsel for the applicant,

u&e,

Member "Vice<Chairman

.
I I e e e s T s T i TR S

None appears for the applicant. Put
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23.7. 2003 Present : The Hon'ble Mr. Justice D,

mb

N, Chcwdhury, Vice-Chairman,

.The Hon'ble Mr, N.D. Dayal,
“ Member(A).

Heard Mr. U. Das, tearned
counsel for the applicant..

Issue noticé to show cause as
to why contempt petition shall not
be initiated.

"List on 25,8.,2003 for orders.

/>?. o t//”\_.—ff”“\//
Member Vice-Cha%rman

25,.8.2003 Present ¢ The Hon'ble Mr., Justice D.N.

Chowdhury, Vice-Chairman.

‘The Hon'ble Mr, K.V. Prahala-
dan, Member (A), .

Mc. A, Deb Roy, learned Sr. C.

“G.S.Cg stated that he has been instruct-

QNQ>\U%?H:uJ & bFoevaend

Wi e Wed !

"",._“wl'." W% ) _.0’{9‘9'02“‘76
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ed to appear on behalf of the respond-
ent No,l-and prays for time for -filing
reply, Prayer is allowed. List on

24,9.2003 for orders, _

\CJ{S&%&Jnlscqﬁm |
. Member Vice-Chairman
" _ .
24.9.2003 Mr, A.Deb Roy. learned Sr.c.G S.C.
appearing on behalf of reSpondent no.l
prays for more time for f£iling of replys
Prayer allowed. List the case on
28.10.2003 for reply. '
KEE;;Lbké? é/ﬁ\“"——_“;k,_
Member Vice-~Chairm
bb
28.10.2003 List the case on 18.11.2003 for
order. In the meantime reSpondents may
file reply.
\/\/)/
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Member A .. Vice-Chairman
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it | ) { 'hle Smt. Lakshi cWsla\m.zL—

Present ¢ The Hon

nathan, V1ce—Cha1rman. ;;

.o- -

The qon'blp eri S.X. Naik,

Admlnlstratlve Memher.

for the petitioner.

None !
C.G.SOC' f(')r ti l\‘

Deb RoOYy: learned €Y.
respondents.
ari A. Deb Roy, learned Sh.

c.G.S.C. gsubmits that Writ Petition h

flLed by the respondents 2

Tribunal dayq

195/2001 whilch
)

e Gauh%t?

gaing

the orders of the
04.02.2002 in O.A. No.
pending pefore the Hon'bl
High Court. . X
. : o
T+ is further noted that’ nonE/
h appear for the petitioner on several
‘ , - dates when_ the C.P. has been 11steﬁ
: 23.07.2003 when notlces

i exceptlpg on
I were issued on the C.P.

o
e circcumstances anf

noting the submissions of the learned

_‘t@‘tﬂt”‘ﬁsﬂ

‘ R A A ‘ In the abov
R B ey ] . .
J : ’ ;

petitioner is not interested

i

i

1 pursuing the C.P.

E the issueS raised in the

sub-judice pefore the Hon'ble Gauhat?

High Court. In the facts ant

circumstances of the case ve do not

consider | it appropriate to continug
C.P.

witﬁ»the{C.P. at this stage.

accordingly dismissed.

alleged contemners are

ane Ao Sz

Notice to t

accordingl

dlschargpd.
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18.11.2003 ) Present ! The Hon'ble.smt: Lakshmi
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- Swégnipathan-. Vice=ghairman,

The Hon'ble Sri 8.K. Naik, |
j Administrative 'Member, '

arately.

Orderg passed s

Vice=Ch '
. N airman

Orders passed separately.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Contempt Petition No. 28 of 2003 (In 0.A.195/2001).

Date of Order : This the 18th Day of November, 2003.

The Hon'ble Smt. Lakshi Swaminathan, Vice-Chairman.

The Hon'ble Shri S.K.Naik, Administrative Member.

Sri B. Suanzalang, I.F.S.

Divisional Forest Officer, Aizwal
Forest Division, Aizwal, Mizoram «..Petitioner

None present for the petitioner.

- Versus -

l. Shri K.C.Mishra, IAS,

Secretary to the Govt. of India,
Ministry of Environment & Forests,
Pariyavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi-3.

2. Shri M.K.Sharma, IFS,
Director General of Forests-
cum Special Secretary, Govt. of
India, Ministry of Forests &
Environment, Pariyavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi-3. . . sRespondents

By Shri A.Deb Roy, Sr.C.G.S.C.

O R D E R (ORAL)

SMT .LAKSHMI SWAMINATHAN (V.C)

None for the petitioner. Sri A.Deb Roy, lerned

Sr.C.G.S.C for the respondents. Reply affidavit not filed.
Q

However, Sri A.Deb Roy, learned Sr.C.G.S.C submits thatAWrit

Petition has been filed by the respondents against the orders

of the Tribunal dated 04.02.2002 in O.A.No.lQS/ZOOB which is

pending before the Hon'ble Gauhati High Court.

2. It is further noted that none has appeared for the

- petitioner on several dates when the C.P. has been 1listed

- excepting on 23.07.2003 when notices were issued on the C.P.

3. In the above circumstances and noting the submissions

of the learned Sr.C.G.S.C, it appears that the petitioner is

" not interested in pursuing the C.P. We further note that the

Y%‘

contd..



issues raised in the C.P. are sub-judice before the Hon'ble

Gauhati High Court. In the facts and circumstances of the case;
ﬁe do not consider it appropriate to continue with the C.P. at
this stage. C.P. is accordingly dismissed. Notice to the

‘alleged contemners are accordingly discharged.

L ek Lyt
3 ( S.K.NAIK ) v ( LAKSHMT SWAMTINATHAN )
R ADMINISTRATIVE MEMBER VICE CHAIRMAN

pPg
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IN THE HON'BLE COURT QF CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH -GUWAHATI

CIVIL CONTEMPT PETTTIONNO. % /2003

e e

In O.A No. 195/2001

gri B. Suanzalang, I.F.S.

Divisional Forest  Officer, Rizwal

Forest Division, Aizwal, Mizoram .

".....Applicant/Petitioner

“Yeraus
1. shri K. C. Mishra, IRS5,

Secretary to the Govt. of India,

Ministry of Environment & Forests,

pariyavaran Bhavan, CGO Complex,

Lodhi Road, New-Delhi-3. [ .-
2. Mr. M.K.Sharma; IFS.
D The Director General of Forests-—

cum—-#pecial Secretary, Govt. of
India, Ministry of Forests &
Environment, pariyavaran  Bhavan,
CGO Complex, Lodhi Road, New-Delhi-
X .

2

...Respondents

In the matter of (-

vhder Article 17 of

the Administrative Tribunal Act, 1985

An application

for Contempt of Court.
verenne. o Contd,



=

@DST RESPECTFULLY SHEWETH:

[¢x}

i That the petitioner

Forest Officer, Aizwal

[b

That the pestitioner

1 Agsistant Consgervator

Services in the vear

Appointment by

j reviewing the cadre

No. 19572001,

claiming therein that he having joeined the service a

Promotion . )

-And- .

In the matter of :-

Willful and deliberate wiélation and
non-compliance of order dated 4.2.2002
of this Hon}ble Central Administrative

Trikunal, Guwahatl Bench pa;sed in 0.A

P

The humble petitien of the petitioner

above named-

I |
regentl

[,
Ay
N

b,

; posted ag Divizicnal

T

Forest Divisgion, ARizwal Mizoram.

’

1

approached this Hon'ble Tribunal by

filing a petition which was registered as 0.B No. 185/2001

(4]

=

fa

i

of Forest in the year 1973, he

o

entitled to be appointed on promeotion to the Indian Forest
1987. But due to wvariocus reasons such

as delay in confirmation, non-holding of annual Selection

envigaged under Rule 5 of the IFS (

Regulation, 1866 and non-

fter every three vyears as par IFS

{Cadre) Rules, 1966, the petitioner was denied of promotion
in time. The petitioner carves leave to rely on the O.R.

No. 185/2001 1if reguired so at the time of hearing of this

,“;."..“.ijﬁntd.



That the Hon'ble Tripunal upon hearing the parties vide an

order dated 4.2.2002 dispesed of the said applicatioen with

a direction that the petiticner should not suffer for delay
in confirmation and for non tolding the fnnual Selection

Committee meeting. This Hon’ble Tribunal accordingly passed
eciding the case of the petitioner afresh

a direction for d
az done in the case O: Jd & K 3state GFS cfficers and the

ss was to be completed within three months from

entire proce
of the crder.

A copy of the gaid order dated

4.2.2002 passed in O.A. 195/2001 1is

herewith as Annexure-a.

That the petition after obhtaining the certified copy of

t+he said order dated 4.2.2002 submitted the same before thé

of March, 2002 and when no

Respondents in the first week
after repeated

NiEsuance, the
8

actiecn followed  even

served a legal notice through his advocate oI

petitioner
7@t of March, 2003..
A copy of the said legal notice dated

Z8.3.2003 is annexed herawith as

Annaxure B.
stated that the respondents +i11 date have not

order dated 4.2.2002 passed
are liable to be

That it 1is
in 0.A WNo.

comply with the
same the Respondents

195/2001 and for
The =aid otder dated

prosecuted as per provisions of law.

challenged in any appeal or any

4.,2.2002 have not peen

other proceeding before any forum.

e ennontd:
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That by not taking any decisicn as per order dated 4.2.2002

h

of this Hon'ble Tribunal in O.A No. 195/2001, the action ©
the Respondents 1is a clear wviolation of the Hen'hle
Tribunal’s orders and direction. The respondents have

willfully wviolated and flouted the order of the Hon'hile

v not complying the Respondents have

l—3
a1
P .
o
fm
=
o
[
™
e
£
;-..i
!.—J
th
jut
',.—J
[

W
(4]

shown =zcant regard to this Hon'ble Tribunal’s order and by
such willful flouting of the order, has shown disrespect to

the authority of this Hon'kle Tribunal.

That the Respondents are guilty cof offense of contempt of
court  under the Contempt- of Court Act read with the
relevant rules and procedures under the  Central
Administrative Tribunal Act, 1965 for willful and negligent
act and for wviolating thebTribunal’s order dated 4.2.2002
and for same, the Respondents are liable to exemplary

punishment and to be prosecuted for the same.

That this petition is made bonafide and in the interest of
jugtice.

In +the premises aforesaid 1t is

therefore humbly prayed that your

Lordshins will be pleased to adnit

this application, call for records of

. the case, peruse the same and issue

notice upon the Respondents asking

them to appear personally before this

Tribunal to show cause as to why they

should not be proceeded against' for

pffence of ccntempt of court under the

Ccontempt of Court Act read with

T ..Contd.
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relevant provisions ¢ of the ‘
1‘ ‘ T ' Administrative Tribunal Act, 1985 and :
. _ 1 - : why an sxenplary I:aunisiﬂmﬁmé should not
T fi . - . '. pe passed on them f%r willful
N ! violation of the order da%ed 4.2.2002 _%t
. i S ‘ ~ passed in ©.A No. 195;’?_(2(31 by this- 3
y .- ' : - f ‘ ‘
S | | v S Hon'ble Tribunal, and af;ter hearing '
e ' o . : . . Y "
o ; SR | I L ' the parties, punish the , Respondents
£ o s ' | v | o | accordingly and/or pass jésuCh jand,"or«'
N T -, ) ) ) o A
Ll - o ~ other order/orders/ directions as yout :
f‘ Lérdghips deem fit and'pr%per= u ;é
: and for this act of your E:indﬁess the humblge petitiéne:' |
; C i . e .
llshail ’ever pray. u
] .
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That the petitioner

DRAFT CHARGE

states that the 'Respondents naned

herein this petition are liable to be prosecuted under the

relevant provisions of the Administrative Trikbunal Act,

19085 read with the relevant provisions of the Contempt of

Court Act, 1971
4/2/20602 pasgsed

Tribunal.

for willful defiance of the order dated
in ©O.A. No. 19572001 kv thig Hon'ble

-------------

Contd.
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"'CENTR)\L ADMINISTRATIVE 'lllll)UNl\l:. QUWAIIATI DENCI .

-.original Application No. 195 of 2001._-'"

‘Date of Order 1 This the 4th Uay of Februury. 2002, o t;_
C S S

S : b

i .. THE ucu BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN . , o

§% - THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. PRI

'Sri BlsunnZalang. I.F.S. ’ *.;f
bDivisional Forest Officer - ' ‘ o L -
Alzawl Forest Division, Alzawl ' ‘ Coe

}
} ?:.‘ ' ;3;‘EMizoram. . ¢« o e Applicantv . ,", _u:.ﬂ
.ii.a - ... -BY AdVOCate Mr.R.p.Sharma, Mr.B.Chakrabarty =~ | t?
if%&ﬁ S AdNath. _ S uf:”f; i
iﬁo?f . ' ;‘:‘: ; - Versus - | N AT
EE | ‘1. Union of 1India

Through the Secretary C : . : s BRI
. Ministry of Forest & Environmunt ‘ b
“Govt. of India, Padyavaran Bhawan : CLoL e
C.G.D.Complex, Lodhi Road

i oy mein

o " _New Delhi-110 003. ' B
1 S ' S N
i -State of Mizoram : : - ,!ifffﬁf L
! . Through the Secretary : o REER TN
P ., Porest & Enviponment ' O R
" . Govte. of Mifzoram, Adzawl. ¢ _ B

, The Union public Service Commission . ' Ca iy
' Dholpur House, Sajhan Road C : '

Rules, 1966 read wlith eub~regulation (1) of regulation

: New Delhi-110001¢Through its searetary). L A
l: . ) e & s » Respondents o . T
| Y ML.A.DBD ROy, SC+C.G.S.C. - T
B . ORDER 3 j B
B S _ ' v ‘ R
4w T . CHOWDHURY J.(V.C.) 1 : T R L
S - . The applicant {8 a member of Indian Forest - = - 3
.‘i( ’ i . . N ) o l
i o g ! . -
A Service and was appointed as such in terms of sub—rule o Ch
‘-‘ . N ‘.\ ’
;i-f (1) of Rule 8 of the Indian Forest Service (Recruitment) .
@f’ 9 of the Indian Forest Service (Appointment by promotion) B ﬁ
it i

Regulations..1966 in the Mizorum segment of AGMUT cadre.

b The applicant came from the State Forest Servioe. Mizoram .

‘E= '\b:ii/ . whore%n he was initially appointed as pssistant Conser- -

Aﬁf S va}oriof'Forosts in 1979. He was confirmed in ohe State %
: i _ . t
P ' ; : © Contda.. 2
b , o . .

! ' gertified ofihc“Tfuo,(kbpa S o s ._.‘A B ; S
A 179
L Hevecalg




Foreat Service of Mizoram in the post of Assistant conser-

=

'vator of Forests, with effoct from 19.10.1984 vide'order
%5;; - dated 9.1.1989. In the seniority list of the S8tate Foreat

officers his nane was placed at Sl. No.2. The appljcant

in thia oppliCdtlon. claimad that ﬂince he canpleted the

' required length of S(rvice in 1987 in the State Forest

[

Service and beoame eligible for consideration for promotion
e ought to have been promoted in the year 1987+ For . S

 reasons not known the respondents did not consider the. ?3_{5

applicant for promotiucn in the year 1987 and he was only

; ?5‘ . **  promotad in the year 1996.

. 2 " The respondents submitted its written

R : L . ' : b
gf “s o etatcment‘conteating the claim of the applicant. In the D ‘ih*
written statement, it w7as asserted that with the confer- _ ‘

¢d_\1“r7u~\ \ - e e .\
men of statehood on & numbex of UTs in the 1ate eighties i~ =

tﬂe rstwhile Union Territories Cadre of IFS was recone ij:"io S

' stiL tad as arunachal pxadesh-coa-nizoram - Union Terri- [

cﬁpofies (AGMUT) joint cadre of IFS and notified vide |
?$§-'Department of 'Parsonnel and Training Notification No. | gg;- L ;Tf'i
o.11031/35/88-Axs (I1I1)B dated 28.12.1988. With ‘this Noti- ,; : “T};?:”
' fication. the UT Cadre of IFS ceascd Lo ox;st and the
last time promotion of state Forest Service (SES)

officers to the UT cadze of IFS was made in 1987. Conse-

' quent on the rcconatit.ut.ion of the UT cadre of IFS as

{
.joint AGMUT cadre of 1rs, several vital lssues had to be ,- .Jll
addressed and sorLed cut before turther promotion of ’ {
State For st service Ofticers to any of the constituent ..;
uniéa of thoe joint cadre could be mada. It hol conati= ’ |
ruted gpu Joint Cadre Authority for all the three All ‘
India s;rvice of the Jnint AGMUT,Vidq D.O.p.T-Not1f1thion[ : EWi
'No.13013/1/89 _AIS(I) dated 3.4.198%. While the  powers RS
and funCtlons was tc cxercinod vy each of thé con=-
'atituentlUnits of the joint cadre. the Joint Cadre Autho-
rity and the cadre Controlling Authority at the centre

o contd.. 3

|
|
;
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| ~ \57 r .
-3 - o

4do.

namely. Mindstry of Bouvironment & rotests were considered
.ﬁby the Ministry, the Department of personnel & Traindng
reconstitued the Joint Cadre Authcrity exclusively for -
IAS and IPS of the Joint AGMUT cadre vide Notiticetion'
- 'No.14o15/4o/92-ms<1) dated 11.12.1992 and advised the
| . respondenti to suggoat revised constitution of JCA
excluaively for IFS of the Joint Cadre. The matter was
: L : : taken up before the central Administrative Tribunal. e 4'*'~-
e Principal Bench and the Hon'ble Bench of the Tribunal
.by its judgment dnted 2.6.94 in O.A,222/94 ruled that
the XA constituted for tLhe IFS cl the Joint AGMUT cadre
vide Notification dated 3. 4.89 contifued to exist and
that set all the doubts at rest, Thtreafter it had to

a’.‘?\
q qh\/;hdertake the exercise of national allocation of the

’pﬂahotion quota posty for IFS to the units of the Joint
cadre in prOportion to thedir aanctloned Senior Duty posts
as’ Waa done in other two All India Services of Joint o

“G§§$adre. The JCA also had to undertake the notional alloca-s

'tion of the promotee IFS Officers of the Joint Cadre to
the constituent Units, aftcr'which enly a clear picture

o . could emerge about the number of oromotion quota vaCanciee

- in each constituent unitg of Joint Cadre. There was also -
the cadre review of the Joint AGMUT Cadre of IFS in 1995,
resulting in inoteaae in the number of posts in the cadre \

;;, // ‘ ae also in the promotion quota for the constituent Units. -

S | For all theae developments it took a long time. as a
result of which no meeting of the Selection Committee as’ - . ff
provided in the IFS (Appointment by Promotion) Regulations,

| 1966 could be held after 1987 till 1995 and tha firydst
meeting of the Selection Committee aftér the UT cadre was .

;o reconstitited as Joint AGMUT cadre of IFS was heid in 1996i

h on the basis of which the applicant wns-appointcd on

promotion to the Indian Forest Service.

Contd.. 4




N AR

" 3. L The restnndents also in the ertten statement
!indicéted that in the year 1987, when promotion to the
Uf-Cadre of IFS was last made from the eligible state'
Forest Service (S¥S) oﬂficern; thrre war to proppuel- _
£rom the Govt. of Mizoram for prcmotion to IFS. The appli~
. cant was considered by the Selection Committee in its
next meeting held in 1996 and as a resubt of which he
was promoted to IFS and his eeniorlty/year of allotment

was fixed as per rules.

4. We have heard Mr .B.Chakrabarty, learned
"1¢ouneel for the applicant and alsc Mr .A.Deb Roy, learned
5C¢C4GoS.Co for the reepOndents at length. The matbrials.

‘M\pn record clearly indicated that no Selectlon CQmmittee
\ f

ALR
mn/,,\ meév;lng was held from 1987 till 1996. Whatever the reason .

SR TS Y

- M b

Ao s’

e T

»

At ‘may ‘be, no selection was made to the IFS during the afore-'gf%fT“ ‘

sa}d’period though there were clear Vacanclte. Holdlng

of the Selection Committee meeting each gear is a duty -
on

bm(,\c:ast statutorily'éthe respondents . Selection Committee

TN ey e v e R

is required to meot every year for the purpo e of maklng
selectlon froin ammgst the State c1vll Servlce oﬁfioers

~ who fulfil the condltions regarding eligibllity on the

2 first_day of January of the year in which the Commlttee‘
meats and fall witﬁin the gone of consideraticn. Fallure
on the'patt of the Selcction Commlttee‘to'meet during a

v_partifular year weuld not dispense with tﬁe requirement’
of'pr%paring the Select List for that yeat. If for eey
reason the Selecticn Committee was not able to meet during
-a'pariiculer year, the Committeefwhen it et next
>4wou¥d. while meking the selection, haa-‘prebared a
sepagaté list for each ycar Keepinq ln_viey the ﬁumber of
vacancies in that year after considerln§ the State Civil

~-
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L Servico Officers who wcre ﬂligiblv and £ell within the
| "f zone ‘of consideration for selection in that year. The
| > imposed -
| PR -statute Zfenmundatory duty. By not hoiding the Selection .

P L vichmittee meeting for a 1ong period unfairly affected "

the career progress of the State civil service officers., 5

: Delay in ‘holding the lection Comnittee meeting caused 5i”£fdfj";:f
undue hgqrdship on the applicant. IE the Selection Commi-

| 'ttee meeting would have held timvly hs prescribed by

i@ - 51: 'ﬁgvstatute. the applicant would have earned appointment

oo :

-'much tarlier in the Indian Forest Service and thereby

Lwould have got higher year of allotment and seniority. ‘

nyr B.Chakrabarty. learned counsel for the applicant 'tf.ls; R

~1ﬁ' e lreferred to earller decision of this Bench dated 1 1. 2002

. ‘\rendered in case of State Forest Service and Govt. of
\ .
) oﬂﬂ“ frpt NG

.\Arunachal Pradesh in o.A. 266/2000 wherein this Bench
'.z‘“,\\\ .

gr notice of the Govt. of India decision relating §
to IFS J & K cadre vide Memor andum No.18014/07/95 IFS II
ﬁdated 28 2.1997. In the J & K case the Govt. o£ India _
.took a decision in term of the ALl India Services S
| K(Conditions of Services Residuary matters) Rules, 1960“ﬂ=isju
“ito mitigate the hardship that arose due to the delay
:in holding the meeting of the Selection Commi ttee.
! - o ’ In-the_case of Arunachal Pradesh also thie Bench took
_note of the sald decision and eccordingly directed the B
‘ reSpondenta to take up the matter afresh in confirmity Wd‘;‘

" of law and to pass a reasoned order.

Considering the facts and set of circum- e

\/\/\/ : utances of the case , we are of the Opinion that. it : o

is a case in which the respondent authotity is requirad '
to examine the matter atresh in accordence with the
provisions -of law. WO are aleo of the viuw that Lho.

¥ ,applicant OUght to havc been con: idered for selection o '
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when, he became eligible for promotion.iihe'act of delay =
in c;onfirming the applic:ant and similarly , situabed par -

sons cannot dépr;ve thcm from conJLderation £or promotlon

" to iPs in due time. Th= applicent could not be penalised W; o .;4

,,.u

'£or‘not {ssuing the fc rmal confirmation orde: to tha i
applicant in upprOpriate time . 4 B g
A _ .
‘ In the circumstancos. wae accordingly direct
the respondents to take up the matter of the applicant
nd also of ‘the per<ons similarly situated of the AGMUT )
Cadre of Mizoram segment for @etermining the date of o .
e B ,” 1 :‘r b
R appointment on the basis of existing vacancies and for .
gty R
_.*xy}igg{ﬁcfv.allotting year of allotment as pir 1aw tdklng aid of ) .
Y BRI I ’;.l;
fhe All India Serv1ces (Conditicws of Services Residuary ’ o
- ”r?( )
mattere). Rules,’ 1960. The rtSpondenta shall complete ;t;“?: p‘P
[ rff.:l,:{,".'ui‘i./ - : L
he aforesaid excrcise as exped;tlously as possible
- ~’.,.preferably within three months Lrom the date of receipt . :
R - Do d
oo AT of the orden. o : | o : : AR
/ ; , ! , , (.r\j”;.“v .
:,/ ! ; . The application i{s a!lowed to the extent ... BT
. . ] . . . ] ~_‘ R . RO -{‘;\ .
; %ndicated above . o L . ) U
Eat N S -~ There shall, however, be no order as to i |
costs . o ‘ St ad
SY/VICE CHAIRMAN - .
: 5d/MEABER (ndmn) N
G e © 7 Tertified to bc rue Loy o S e
i b - mﬁa wlufafy _ :
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BPIAV CRARRIVARTY 25, G.K. Dos Lans,
1 Afvaok '
: . Kristma Nagar, Near Rajmahal Hotcl,
GuévdHghCnm Guwahati-1 Ph; 2548037, 2630823,

Dated 28™ March, 2003

Te,

Tl Secratery,
* Govt of India, Ministry of Envitomucst & Forests,

Pmiyﬁibax'wl Bhavan, CGO Compiex,
Lodhi Road, New-Delhi-1 L0003,

SUP.. Natice.

Ref: Hon'ble CAT, Guwabali Bench's judgement and order

dated 4.2.2002 pussed in O.A, No, 1952001,

L

A Undcr thc mstmcnom and castherity frowiry ciient, Mr. B, Sua)znlang. 1FS, Dmslona! Forcst O(ﬁcu‘.

Atzwal I‘ofcft Divigion, Aizwal. Mizomm, and on lne behalf L have to stote here under e follows :

I’hat bcmg spericved wzlh the yeax oi allotmcnt to the 19 and ﬁxahon of ';cnionty my chcm |

appx o'rched the Hon'ble Centrat Admmu.u ative Tribuoal Qieteinaftey thc Txibuml in shont) ,

Guwahatl Begch vide O.A. NO. 195/2001 and the Hon’ble '.Ifrxbuml vide judgement and order

: datc’d 422002 sfowed the xpplic ation with a dircction upen the Rarpondents to tdic 1 ﬁtsh

¥

cmon on the date my chient became clicible for promotion to the IFJ ju terng of Rulc 3 of

the LAll India Serviees ( Condmons of Service & Residuiny them) Rules. 1960 and the

cnurc process was to be exerciscd w ithist thnce months frew the date of receipt of the order,

Th:iit the copy of the said order daicd 4.2. 2002 was duly fiunished to you by 1y client m txme
but 6 dete no communication has been received by him :ntmmfmg him shout the decision

tan a3 perthe direction given by the Horble Tribuual

| p I
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3. . Thatbynot tnking any decision/action as

acﬁon’, smounts to clear d

No. 1?5/2001

t
|

*

cliance and violation of Hon’ble T‘tibuml"_s'ordc'r passedin OA

—~
— . ’ : )

-

’

per the direction dated 4.2.2002 a2 stated sbove, the

1

3

Undm;" Ruch circusmistonces, I heieby through (ue notice 1equest you to comply as per the

- dixcct;ion 50 pussed in O.A. Nu, 1952004 by passing sppropriate order @ dirccicd by the

Hon‘l’)le Tribuned within four weeks Fom the date of'iseue of this letter fhiling which may -

'cons!fain n1y client 1o {fle contesupt petition before the Hon'ble Tribunal and the seme shall

be dong without makbieg any futher refernce.

PLEASE NOTE.

3
|
"
Copykfornec?s

saty infonmation fo:

- e e b e e em s

-1, The Scaetary, Govl of Mizoram, Departtuent of Environment and Forests, Aizwal.
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Yours truly, v
¥ Pt -
Advogite.
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